CENTRAL ADMINISTRAT IVE TR IBUNAL BN,
~ JODHPUR BENCHs; JODHPUR

O.A. Ne., 362/95 Date of erder 3 15.2,1996

Unioen of India & Ors. ;.. Applicants;

versus

Payment ef Wﬂges Autheﬁity

and Shishu Pal3ingh , e e A Respendents,
ME., 5,5, Vyas, CeunSel for the applicants.

Mc, Bharat Singh, Ceunsel fer the respendent Ne. 2.

None present for the respondent No. 1.

‘h@n'ble ME . N.K. Verma, Member (Aa)

_H9§§b1e Me, Rattan Pradeh Mamber (J)
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Ap@'icants, Union of Indisa and the vaxsi@nal
Kiway Manager, Northern Railway, Bikaner, have filed
this applicati@n under Sectien 19 of the administrative
Tribunals Act, 1985 (for shert, the Act) praying therein
that the order of the Payment wages‘Authority, Bikaner
dated 31.3.1995 (Annexure 4/1) may be declared illegal,
perverée, arbitrary and the same may be quashed. The
applicants have alse prayéd for a directien that the
Payment of wages Auth@rity‘be restrained frem taking
any actiem pursuant te the impugned erder.

2, As per the judgemgnt_éf the Hon'ble Supreme Court

in petitien for Special Leave te Appeal (Civil No,20141/95)
frem the judgement and the order dated 15,9,94 of this
Tribunal in C,4. N©, 345/92 - Divisional Personnel Officer
vs, Central InduStriai Tribunal, Jaipur & Ors,, the Hon'ble
Supreme Ceurt has held that the Central aAdministrative
Tribunal has ne jur;sdgction to entertain an applicatien
under Section 19 of the administrative Tribunals Act
against the éward/@rder of the Labour Courts, In view of
this decision of the @n'ble£3upr-me Court referred teo
sbove, we hold that this Tribunal has ne jurisdictien to
adjudicate this matter. Let the paper book be returned te
the applicants feor seeking remedy before En appropriate.
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( Rattan Prakash ) (N.K. vernm)
Member (J) : : Member (A)



